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REVIEW APPLICATION NO.32 of 1887

IN

ORIGINAL APFLICATION NO.438 pf 1987

————__-m...——..-——_..-—_—--.._......-_———-_.--o-_

' ORODER OF THE TRIBUNAL

The applicant had filed the Original Applicafiun No.
438 of 1987 uwhich wuas diémissed on 12-8-1987 on £he ground
that the applicant had not exhausted the alternative remedy
of appeal available to him; I'n this Réuiew Aéplicatioh the
applicant states .that the order of this Tribyngl‘is not
proper.and 4. 5% 4 along'uith this Reuieu-nppliéation he has

filed a copy of appeal dated 1D-1—1987_purported to have

‘been filed by him aéainst the order dated 31-12-1986 which

vas impuqgned in 0.A.No.438 of 1987,

2. Qe have heard the XQamhéd épplicgnt in pérson and
Shri N.R.Deuaraj, Standing Céunsel for Railuaysj @fter
giﬁing nﬁtics'to the reépondegtS@Shri Devaraj éepresents
that the File does not disclose that the applicant had
submitted any appeal on 10-1-1987. He Furtﬁer states that
t&;\appaal dated 10-5-1987 was received on 12—8&1?8? from -
the applicant by Registered Post whicgh is addressed to the

Divisional Railuay Managet (Bread Guage Division), Secunderatad




o~ o,

whereas itSHDUldrhaue been addre;seg to the Senior Diuis?onal
Mechanical Engineer'(Broad Guage). He also states that

the appeal is being transmitted to the competent authority.
The'applicant_is-not able to produce any propf regarding
submission of his appqal dated 10-1-1987; qu;ng considéred
the Pacts, ue direct that the appeal dated 10%8-1987 bg.
disposed of within two months from the date of receipt of
this order. With these diréctions the Revisu Applicétion isg

disposed‘of.
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